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BEFORE THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA

ML.A. No.26/2025/ES
(Arising out of O.A. No.26 OF 2024/EZ
disposed of on 09.01.2025

JITENDRA KUMAR PRADHAN ...  APPLICANT
“VERSUS-
STATE OF ODISHA & OTHERS ... RESPONDENTS

AFFIDAVIT ON BEHALF OF RESPONDENT NO.6
TAHASILDAR, JHARSUGUDA :

I, Sri Sadakar Kumbhar aged about 54 years, Son of
Balamani Kumbhar at present working as Tahasildar,
Jharsuguda, At/P.O./Dist.: Jharsuguda, do hereby solemnly

affirm and state as follows :

1. That, I am working as above and have been arrayed as

Respondent No.6.

) That, this Hon’ble Tribunal while disposing of O.A.
No.26/2024/EZ vide Order dtd. 09.01.2025 at Paragraph — 27

directed as follows :

“27. We also direct the Tahasildar, Jharsuguda,
Respondent No.6 to take steps for revovery of
balance amount of Rs.14,44,000/- (Rupees
Fourteen Lakhs Forty Four Thousand only),
which, according to him, has not been paid by
the Respondent No.11 towards royalty / penalty,
remains in balance to be paid by the said
Respondent.”
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3. That, it is humbly submitted that steps have been taken
up toge~veDemand Notice to the Respondent No.11 — Aditya
Construction three times i.e. on 28.10.2025, 29.10.2025 &
11.11.2025 but the process server failed to serve the same on
the Respondent No.11 — Aditya Construction and all those
letters were returned unserved by the Process Server with the
noting that person is not current available at their original
location and the premises is under lock and key. On enquiry
by the Process Servew, it was ascertained that they have
moved to Korba, Chhattishgarh as per version of general
Public. Further copy of the demand notice has been sent
through Speed Post in its Address but no response has yet
been received from them.

ey en the

Copies of the ,Demand Notices dated 28.10.2025,
amd Speed s} recenet
29.10.2025 & 11.11.2025Aare annexed herewith as Annexure

— A/6 Series. @ B/J6 reyicchiely.

4. That, the facts stated above are true to the best of my

knowledge and based on official records.

DEPONENT

Cadakay Knmbhax
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VERIFICATION
I, Sri Sadakar Kumbhar aged about 54 years, Son of

Balamani Kumbhar at present working as Tahasildar,
Jharsuguda, At/P.O./Dist.: Jharsuguda, do hereby verify and
states that the contents of the above affidavit are true and correct
to the best of my knowledge as derived from official records and

that nothing material has been concealed there from.

Verified at Jharsuguda on this the R07% day of
November, 2025, Sada/(m Kumbhas

VERIFICANT
al Mag\‘-‘-“a‘e
Maglsﬁ'& »J

€

AFFIDAVIT

I, Sri Sadakar Kumbhar aged about 54 years, Son of
Balamani Kumbhar at present working as Tahasildar,
Jharsuguda, At/P.O./Dist.: Jharsuguda, do hereby solemnly
affirm and state as follows :

1. That, I have been arrayed as Respondent No.6 in the
M.A.

2. That, the facts stated above are true to the best of my
knowledge and based on official records.

Candakay Kumbhay
VERIFICANT

M trate

Sabsmwiismg M29'S

N Magistrate, Jﬂﬁ?ﬁlug%(ija
SARBESW%;EHERA

ADDL. GOVT. ADVOCATE

EN. NO.0-324/1992

MOB.9437016384

e-mail : sarbeswarbehera384@gmail.com
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TAHASIL OFFICE, JHARSUGUDA
DISTRICT- JHARSUGUDA (ODISHA) PIN: 768204
E-mail : tah.jharsu-od@nic.in

P.R. No.§ 138 Date: 23;’ IE"?;L_'
DEMAND NOTICE

» Vay, sildar, Jharsuguda
-'-K%O-]harsuguda
Dist- Jharsuguda

To

- Managing Director
M/s Aditya Construction
Plot No-496/3799, Unit No-2
Hariom Bihar, Brajrajnagar
Dist- Jharsuguda (768126)

Sub: Deposit of Royalty, Penalty and interest for illegal extraction of Minor Mineral
(Common Earth) relating to O.A. Case No-26/2024/EZ, (Arising out of Misc. Sairat
Case No-37/2022-23).

Whereas, it is allegedly reported by the Revenue Inspector, Brajrajnagar that, you
have been illegally extracted 56,100 Cum of Minor Mineral (common earth) from Plot No.
-81, 85, 126, 2017 and 2018/5228 of Mouza- Brajrajnagar TU No-02 which violates the

OMMC Rules.

Whereas, as per Rule-51 of OMMC Rules, 2016, penalty should be imposed up on
you for such violation. Accordingly, demand Notice has been issued for deposit an

amount of Rs. 27,44,000.00 (Rupees Twenty-Seven Lakh Forty-Four Thousand) only
tewards Royalty and Penalty.

Whereas, you have deposited only Rs. 13,78,000.00 (Rupees Thirteen Lakh

Seventy-Eight Thousand) only including interest having a balance of Rs. 14,44,000.00
(Rupees Fourteen Lakh Forty-Four Thousand) only.

Whereas, the Hon’ble National Green Tribunal (NGT), Eastern Zone Bench,
Kolkata has also ordered dtd, 09.01.2025 and directed the undersigned to collect the

balance amount vide O.A. Case No-26/2024/EZ, (Arising out of Misc. Sairat Case No-
37/2022-23)

Page-1/2

ot ﬂhﬁam\ Tr’.!h«'('.\sildar\
e MHARLUGUDA
e sl
Tahasildar
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The";‘f u are directed to pay the following Government dues, fo,—
crefore, yo

(RN

. : ollows:
unauthorized extraction of Minor Mineral as f

00.00
1. Royalty & Penalty :Rs. 14,40,0

.00
2. Interest @ 12% (02 years) :Rs. 3,45,600
Total : Rs. 17,85,600.00

: i Onl
(Rupees Seventeen Lakh Eighty-Five Thousand Six hundred) On y

.~
g
q

Therefore, you are hereby directed to deposit the above amount within 2 week (0
days) from receipt of this notice failing which action as deemed proper shall be initiateq

against you as per Rule-51 of OMMC Rules, 2016.

Q\WM\U/.\ 0 w ul
TahasildarsilHarsygitia
Memo No...(%ﬁfi..{»...,//Date...‘z.ﬁzl!.. 20y JHARSUGUDA®

Copy submitted to Sri Sarbeswvar Behera (Mob No-9437016384), Additional Govt,
Advocate O/o- A.G, Odisha, Cuttack for k

ind information and necessary action,

R S e L e

Tahasffgﬁ:égﬁﬁ a
Memo No....@.ﬁ.ﬁ:}...//Date...... ["71‘“‘&' JHARSUGUDA l
L Copy submitted to the Sub-Collector, Jharsuguda/Collector &D.M., Jharsuguda
for favour of kind information and necessary action,
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English Translation of the Process Server
on the Demand Notice dtd.28.10.2025

Today 28.10.2025 while going to serve notice on the
person, on enquiry it is found that the premises of the
person is under lock and key. On enquiry through the
local public they denied to say anything. Further on
29.10.2025 while going to service notice on the person,
it is found that the premises of the person is under lock
and key and nobody say anything about the person.
Hence, return the notice being unserved.

Sd/- 29.10.2025
Process Server

Jepiisn IPPY
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. TAHASIL OFFICE, JHARSUGUDA
ISTRICT-J HARSUGUDA (ODISHA) PIN: 768204
E-mail : tah.jharsu-od@nic.in

P.R.No,_& 9 & Date: M

DEMAND NOTICE

sildar, Jharsuguda
O-Jharsuguda

-Managing Director
M/s Aditya Construction
Plot No-496/3799, Unit No-2
Hariom Bihar, Brajrajnagar
Dist- Jharsuguda (768126)

- Sub: Deposit of Royalty, Penalty and interest for illegal extraction of Minor Mineral
(Common Earth) relating to O.A. Case No-26/2024/EZ, (Arising out of Misc. Sairat
Case No-37/2022-23).

have been illegally extracted 56,100 Cum of Minor Mineral (common earth) from Plot No.
-81, 85, 126, 2017 and 2018/5228 of Mouza- Brajrajnagar TU No-02 which violates the
OMMC Rules.

Whereas, as per Rule-51 of OMMC Rules, 2016, penalty should be imposed up on
you for such violation. Accordingly, demand Notice has been issued for deposit an
amount of Rs. 27,44,000.00 (Rupees Twenty-Seven Lakh Forty-Four Thousand) only
towards Royalty and Penalty.

Whereas, you have deposited only Rs. 13,78,000.00 (Rupees Thirteen Lakh
Seventy-Eight Thousand) only including interest having a balance of Rs. 14,44,000.00
(Rupees Fourteen Lakh Forty-Four Thousand) only.

Whereas, the Hon’ble National Green Tribunal (NGT), Eastern Zone Bench,
Kolkata has also ordered dtd. 09.01.2025 and directed the undersigned to collect the
balance amount vide O.A. Case No-26/2024/EZ, (Arising out of Misc. Sairat Case No-

37/2022-23) page 2
age-
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; Whereas, it is allegedly reported by the Revenue Inspector, Brajrajnagar that, you



Therefore, you are directed to P :
unauthorized extraction of Minor Mineral as follows: @Y ’
1. Royalty & Penalty

2. Interest @ 12% (02 years) :

X

ay the following Government dues for

: Rs. 14,40,000.00
3,45,600.00

(Rupees Seventeen Lakh Eight

Therefore, you are hereby

days) from receipt of this notice failing which

Total : Rs 17,85,600.00
y-Five Thousand Six hundred) Only

directed to deposit the above amount within a week (07

action as deemed proper shall be initiated

against you as per Rule-51 of OMMC Rules, 2016.

Memo No...

Tahasifdhn

03 9%,..ypate... A8 11 21 JHARSUGUDA

Copy submitted to Sri Sarbeswar Behera (Mob No-9437016384), Additional Govt.
Advocate Ofo- A.G. Odisha, Cuttack for kind information and necessary action.

Memo No....

BT Jypuce... 28 8l JHARSUGUDA

Copy submitted to the Sub-Collector, Jharsuguda/Collector &D.M., Jharsuguda

for favour of kind information and necessary action.
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WK A
English Translation of the Process Server
on the Demand Notice dtd.28.10.2025

Today on 11.11.2025 while going to service notice on
M/s. Aditya Construction, the local people told that the
persons of M/s. Aditya Constructions are not residing
there. They have been Korba and no mobile number for
correspondence was obtained. Hence, return the notice
being unserved with the signature of the local
witnesses.

Sd/- 11.11.2025
Process Server

Witness :

1. Arjun Ku. Dhal
2. Kamar Raza

Jharsuguda
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